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2, In this contempt petition, the

complaint 1s that the directions given by this

Tribunal on 13th November, 1992, in its judgment

pass ed in O.A.No0,211 of 1986, have not been
wdle G

carried out in—s6—fsr—ss the time fixed by

this Tribunal,

3. On 19th July, 1993, the respondents
(Union of India and others) had filed an
application in this Tribunal oraying that time
may be’'extended so as to enable then to comply
with the directions of this Tribunal, Cnh 23rd |
September, 1993, we extended the time till

31lst december, 1993, ,

4 The directions given by this Tribunal
were not positive, The directions were that

the respondents shall carry out the directions

as expeditiously as possible, preferably within

(? a pétiod of three months, Since e time has already
\ ,

been extended till 31lst December, 1993, no useful
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purpose will be served now in persuing the
Contempt Petitien. However, we now direct

the res?ondents to conply with the directions
given by this Tribunal on or before 3lst Uecember,

1993, Wde make it clear that if this is not

done serious consequences may follow,
1

Se This application is dismissed, The

notices issued to the respondents are discharged.
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